Caveat Petition No.(SH)82/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.05.2013

Miss. O Bang, who entered appearance on behalf of
the caveator i.e. respondents in the present revision petition.

The caveator (respondents) will be heard at the time of
consideration of the interim prayer, if any, in the main revision
petition.

Accordingly, the caveat stands discharged.

JUDGE

Liam



Cont. CaseNo.(SH)13/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.05.2013

None appears for the petitioner.
List this case again on 26.06.2013.

JUDGE

Lian



Cont. Case No.(SH)33/2012
In WP(C)No.(SH)419/2011

BEFORE
THE HON’'BLE MR JUSTICE T NANDAKUMAR SINGH

29.05.2013

As prayed for by the learned counsel for the petitioner,
list this case again on 719.06.2013.

JUDGE

Liam



CR(P)No.(SH)3/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.05.2013

As prayed for by the learned counsel for the petitioners,
list this case again on Tuesday (04.06.2013).

JUDGE

Lo



CR(P)No.(SH)12/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.05.2013

Office note dated 28.05.2013 indicates that AD card for
service of notice to the respondents No.2-5 have not yet been
returned.

Await service report for another four weeks.

List this case again on 26.06.2013.

JUDGE

Liam



CR(P)No.(SH)26/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.05.2013

Mr. R Kar, learned counsel for the petitioners prays for
allowing him to withdraw this revision petition with a liberty to file
afresh petition.

Learned counsel appearing for the respondents has no
objection.

Accordingly, this revision petition is disposed of on
withdrawal with a liberty to file afresh petition, if so advised.

JUDGE

Lo



CR(P))No.(SH)27/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.05.2013

Mr. K Paul, learned counsel for the petitioner prays for
allowing him to withdraw this revision petition without prejudicing his
right to approach the trial court for setting aside the impugned
judgment and order dated 26.11.2012.

It is made clear that this Court is not making any
observations about the merits or otherwise of the order dated
26.11.2012. A mere withdrawal of the present revision petition will
not cause any prejudice to the petitioner in filing the application for
setting aside the judgment and order dated 26.11.2012.

With the observations, prayer for withdrawal is granted.

Revision petition stands disposed of.

JUDGE

Lan



CR(P)No.(SH)28/2012

BEFORE
THE HON’'BLE MR JUSTICE T NANDAKUMAR SINGH

29.05.2013

The Registrar is directed to submit a report as to why
the Registry has not taken steps for calling the record as per
directions of this Court dated 21.05.2013 within a week.

List this case again on 13.06.2013.

JUDGE

Lian



CR(P)No.(SH)28/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.05.2013

As prayed for by the learned counsel for the
respondents, this revision petition will be taken up again on Monday
(03.06.2013).

In the interregnum, there should not be execution of the
impugned judgment and order dated 06.05.2013 till the next
returnable date i.e. 03.06.2013.

JUDGE

Lo



CR(P)No.(SH)29/2013

BEFORE
THE HON’'BLE MR JUSTICE T NANDAKUMAR SINGH

29.05.2013

List this case again on Monday (03.06.2013).

JUDGE

Lo



CR(P)No.(SH)37/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.05.2013

None appears for the petitioner.
List this case again tomorrow (30.05.2013).

JUDGE

Lian



Crl. Appl.No.(SH)9/2010
BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.05.2013

As prayed for by the learned counsel for the parties, list
this matter again on 24.06.2013.

JUDGE

Lo



MAC No.(SH)1/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.05.2013

As prayed for by the learned counsel for the
respondents, list this case again on 06.06.2013.

JUDGE

Lian



MAC No.(SH)5/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.05.2013

Mr. VK Jindal, learned senior counsel appearing for the
appellant prays for allowing him to implead the Superintendent of
Police, Jaintia Hills District, Jowai as respondent No.4 in the present
appeal.

In the record, there was an application filed by the
claimant before the claim Tribunal that inspite of the best effort, the
claimant could not find out the particulars of the wife and children of
the deceased Kyrmen Phawa, who was admittedly employed as
Constable (Traffic Branch) and posted in the Office of the
Superintendent of Police, Jaintia Hills District, Jowai.

Mr. VK Jindal, learned senior counsel contended that
the particulars of the L.R. i.e. the wife and children of the deceased
Kyrmen Phawa should have been recorded in the Service Book of
the deceased which is now in the Office of the Superintendent of
Police, Jaintia Hills District, Jowai. Accordingly, the Superintendent
of Police, Jaintia Hills District, Jowai is allowed to be impleaded as
respondent No.4 in the present appeal.

The Registry is directed to make necessary correction
in the Cause Title.

The respondent No.4 is directed to furnish the
particulars of the L.R. of the deceased Kyrmen Phawa, who was
posted in the Office of the Superintendent of Police, Jaintia Hills
District, Jowai as a Constable within a period of three weeks’ from
today to the Registry of this Court.

The Registry is directed to send a copy of this order to
the respondent No.4 by W.T. Message as well as by normal process.

List this case again on 12.06.2013.

JUDGE

Lian



Misc. Case No.(SH)168/2013
In WP(C)No.(SH)61/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.05.2013

This is an application for correcting the mistakes in
mentioning the names of the petitioners Nos. 26, 36, 37 & 44 in the
Cause Title in the manner proposed in para-2 of the present
miscellaneous application.

It is stated that the said mistake in mentioning the
particulars of the petitioners Nos. 26, 36, 37 & 44 are purely
typographical mistake.

Mrs. SC Shyam, learned CGC has no objection.

Accordingly, the particulars of the petitioners Nos. 26,
36, 37 & 44 shall be corrected in the manner proposed in para-2 of
the present miscellaneous application. The Registry shall make
necessary correction in the Cause Title of WP(C)No.(SH)61/2013.

Miscellaneous application is allowed.

JUDGE

Liam



Misc. Case No.(SH)479/2012
In WP(C)No.(SH)47/2005

BEFORE
THE HON’'BLE MR JUSTICE T NANDAKUMAR SINGH

29.05.2013
Perused the Office note dated 27.05.2013.

Await service report for another three weeks.
List this case again on 19.06.2013.

JUDGE

Lant



WP(C)No.(SH)325/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.05.2013

Mr. ND Chullai, learned Sr GA submits at the Bar that
the respondent No.4 is not filing affidavit-in-opposition.

Learned counsel for the petitioner prays for further four
weeks’ time for filing rejoinder affidavit to the affidavit-in-opposition
filed by the respondents No.1-3.

The prayer is granted.

List this case again on 26.06.2013.

JUDGE

Lo



WP(C)No.(SH)44/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.05.2013

Issue Rule.
Exchange of pleadings is complete and list this case for
final hearing on 19.06.2013.

JUDGE

Lo



WP(C)No.(SH)61/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.05.2013

As prayed for by Mr. SC Shyam, learned CGC, further
four weeks’ time is granted for filing affidavit-in-opposition.
List this matter again on 26.06.2013.

JUDGE

Lo



WP(C)No.(SH)67/2012
BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.05.2013

Await service report.
List this case again on 19.06.2013.

JUDGE

Liam



WP(C)No.(SH)73/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.05.2013

As prayed for by Mr. ND Chullai, learned Sr GA, further
four weeks’ time is granted for filing affidavit-in-opposition.
List this matter again on 26.06.2013.

JUDGE

Lo



WP(C)No.(SH)80/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.05.2013

As prayed for by Mr. K Paul, learned counsel for the
petitioner, further three weeks’ time is granted for filing rejoinder
affidavit to the affidavit filed by the respondent No.2-6.

Mr. ND Chullai, learned Sr GA appearing for the
respondent No.1 submits at the Bar that the respondent No.1 is not
filing affidavit-in-opposition.

List this matter again on 19.06.2013.

JUDGE

Lo



WP(C)No.(SH)105/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.05.2013

As prayed for by Mr. KCH Gautam, learned counsel for
the petitioner, list this case again on Tuesday (04.06.2013) so as to
enable him to make the concerned authority of the National Crime
Record Bureau (NCRB), New Delhi as a party in the present writ
petition.

The prayer is granted.

List this case accordingly on 04.06.2013.

JUDGE

Lo



WP(C)No.(SH)125/2012

BEFORE
THE HON’'BLE MR JUSTICE T NANDAKUMAR SINGH

29.05.2013

Issue Rule.

Exchange of pleadings is complete and list this case for
final hearing on 26.06.2013.

In the meanwhile, the petitioner may file rejoinder

affidavit, if so advised.

JUDGE

Lan



WP(C)No.(SH)166/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.05.2013

Issue Rule.
Exchange of pleadings is complete and list this case for
final hearing on 26.06.2013.

JUDGE

Lo



WP(C)No.(SH)197/2012

BEFORE
THE HON’'BLE MR JUSTICE T NANDAKUMAR SINGH

29.05.2013

Mr. S Sen Gupta, learned counsel appearing for the
respondent No.1 had clearly stated before this Court that the
respondent No.1 is not filing affidavit-in-opposition and also the
respondent No.1 will rely on the affidavit-in-opposition filed by the
respondent No.2 at the time of hearing of the present writ petition.

Issue Rule.

Exchange of pleadings is complete and list this case for
final hearing on 26.06.2013.

JUDGE

Lian



WP(C)No.(SH)308/2012

BEFORE
THE HON’'BLE MR JUSTICE T NANDAKUMAR SINGH

29.05.2013

As prayed for by Mr. SC Shyam, learned CGC, further
four weeks’ time is granted as a last chance for filing affidavit-in-
opposition on behalf of the respondents 1-5.

List this case again on 26.06.2013.

JUDGE

Lian



WP(C)No.(SH)331/2012

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

29.05.2013

Issue Rule.
Exchange of pleadings is complete and list this case for
final hearing on 26.06.2013.

JUDGE

Lo



